,Céﬁﬁf/o//oj o
(ep #7996 D .

1/2.5.2003 Shri S, Pandey, 1d, counsel for the spplicark.
This CCPA is so filed in comnection with|

0, A No,47¢ of 1996 which was disposed of bythis
vench on 1€, 12,2002, a copy of Which is filed for
ready reference, submitti that the directimm wps SO
given to the ooncerned rgs Orden'g)f while dmposing
of the said O.a, &nd the same be complled wit h wiitthin
a period of three months £r om the date & communifation
© -, 0of,the order. It 15 further pointed out that tte copy'
of the said order was made available t o the reSponds'nts
o on 17,12, 2@(2 and in support of which cm@wb\ 'd,&so
filed . Even three months' t ime have been Tgpse but the
concerned respondents have not caplied with thq \said B
"4 . order, hence this CCEA. The prayer is for iscuarce of
‘ nck ice to the alleged cortemrer s, '
- After hearmg the 14, cours€l fot the appglicant,

we have gone throu_gh thé records of the OCPA wigh that

of anrexures thereunder, Issue show-cause not icd to the
alleged cortemrers made returnarle within six w¢elk s,
‘Netices will geto the alleged cortemrer 8 no.2

QP through th Eesent Chief Secret‘ix'.‘y,gharlfhdrd Ranchi)‘ ‘
S~

““"'{ 3 R ¥
Be listed for hearing on 8.7,2003,
. The 14, counsel for the gpplicant has yndertaken
as t@add the ecent‘,) Chief Secretary, Govt, of J'I':arldﬂandﬂ;"

Ranchi in cow se ofrday.
A

( sarweshwar Jha )/M(a) - ( B.1.S ingh NE:e'iaLn J/ve

2/08.07 .2003 : Both the sides are present,
) Reply not filed so far. At the request of] Mr,
V.M.K.Sinha, the 1d. 8SC, two weeks further time is lallowed
for the same. List it on 30.07 .,'2003 for hearing wifthi the
name of JMK.Sinhae
/ 1| PB/

(5.7n2) m(A) | (B.N.Singh Neclam) AV

[#]




3/30.7].83 - ‘ ‘ _ ,
CM The cmcemed Lawyers are presem.. on behalé |
of the alleged contemers it is suﬁmi ted ~that " as a
matter of fac‘., orders and directims given in the concemLed
Dol hav.. alreaay heen camplied wi*ho rhe learned ceunsel
for the applicant has #rayed for time as to leek into
the mat terc_;[n that, l:;ght, Wz listed en 13@8&3 if;é;r;.
3 hearlnq. o
- 5.Jha} M'a L (BN +singh Neelam) vC
4/12.8..03 .
cM N . . . N .
_ None geoears for the
: , S > -a
§inhd, learned gen Brlicant. shri v.y.k.
| Senidr standmg Ceunsel, i
- ‘\ € D Bo.matter. Be ll " S Present.
éb, 4 Sted Qn 11 9003 f) hearing.
S N :
g A
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5/11.9.03 o

o shri B.N.Yadav, the learned standing counsel
CM - for the state[Qm;ma} shri g.randey, the learned co\msél
for the applicant and shri v.M.K.Sinha, the learned
senior standing comsel for the union of India are preser te
In this connect tim, on behalf of the Union of India shri
V.M.K.smha has -submitted that already show cause is
filed and the orders so passed by @isposing of the 0.A.
as far as union Of India is concerned has alrdady been
implemented, therefore, those alleged contemers of ynion
of India be rather excnerated. NO show cause is filed on
‘behalf of the state of Jsharkhand. ghri B.N. Yadav submits]
_that as the instructions, gové. will require one
month's timey:as to 4implement the order passed in the 0iale
for which he would bs filing M.A. for making a prayer
for extension of time for impkémentation oOf the order
by the next date positively. Be listed on 17.10.03 for
hearing. shri B.N.Yadav, learned standing counsel, prays

for a plain copy of the order. The same be supplied t¢
o &’/V.\;tg)/{M/k] - (BN .sihgh Heclam)
AR T MeA. E VeCe

O\@Z" | |
\Q/MM eles . a Negom it OO j/@
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CCPA=-101/03
<
ye?&‘f (L‘,vgb‘)
‘9\"\6}7/ 17.11.03 | S . |
fZ~N°\ rhe learned counsel for the applicant, the
Q‘Tg‘\"\'ﬂ learned counsel representing the mion of India and the |
learned counsel representing 'thet ?%2&3 of‘ Bihir/Jhatkhinl
are present. Mr. .n Yadcv. ragresenting the state of pihd/
Jharkhand has submitt.ed that £irst the’ maptter is to be
heard on the point of jurisdictlon because. according to
him, the matter is to we heard at c:u:cuit Bench, Ranchi.
Let: fhis 1tem be listed on 2.12. 2003 when the matter °
will be taken up %™ the p01nt of jurisdiction. oo
";}»‘—\jﬂ‘ :.m._‘_.\ QE.;'“"‘:'»‘?T? N
cm ’ (M-JRf) MeAs . . {B.N.singh Neelam) B¢
8/2 .12 ,2003 Concer ned lauyers are- presant. )
' on bEhalf‘ of the State of Jhﬂrkhand the 1d.
N Standing [:ounsel Shr i B,N.¥Yadav has submitted that|he has -
‘. alre adY filed one petition -wsxte® at Jharkhand Circpuit Bench
* challenging the jurisdiction point on the grounds hentioned
o there in, a copy of which , as submitted, has been rerved
_ on the appl icant's counsel, S, /
2. . On behalf of the applicant,Shri R.K, mhishra
A is present.No reply has been filed from the appl ichnt's |
(‘,\\e ~§ide,. Let the itme be listed wuhen any reply to the|petitio
@ew\‘( so filed by the otherside for hear ing the matter af :
\Y\‘\c\{ - Jharkhand Circuit Bench be filed on behalf of the bppl iCant‘\‘
Q’{%‘\e\ if he so/fdds ires‘.‘Be listed on 15.1.2004 for hear ihg . '.
Y2 ‘
stk/ (Mantrehua' Jﬁa)/m(g) ( BoNoSing\t"Neelam)/vc '
A
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9/15, 1, 2008

..
or

MPS,

for the applicant that since the Respendent Ng. 3

new Chie:f Secretary, cht. of Jh.rkhand. His praj

(w s pmay '(s‘nw

10/30.'1:2'004 he learned counsel for the applicant Shri

W
A

CCPA~101/03 o ;

Shri s, Pandey, 14, ceunsel fer the apmliéant

“hri V. M, K.Sinha, 18, csunsel fer the respenden
Unien eof Imifa,

Nene . fer the resperients State of Jharkhand,

It is intimated by the dd, Ceunsel

the: Chief Secretary, Gevt. of Jharkhand has leeen

transferred, therefere he wants te implead the.

er

<

is allewed anéd gne week'’s time is sranted teo take

nece3sSaly Steps in this regard, List it 'for.
hearing/ gn 30,1, 2664, |

-

S. Pandey states that he has moved an appllcation for
irnpleading the present Chief Secretary, Govt, gf Jharkhan
as a party. Howex)er., the said application is nct on
record. Shri-B.N., Yadav, SC for the State of Bihar is
"also present, List-this case on 10,2.2004 alongwith the

concerned MA BNx%8¥ for hearing, -
. : - og;o J ,

(Se D

~
;
4
"
J
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12/1

——— n

2,2.2004

11/16.2 .2004 Shri 5.findey, ceunsel fer applicant

SOTNCE R W SR R

P
TR i it <557 s« oo ;f»'

Shri V.M.K.5inha, 8r.8.C. fer respendents
The learned counsel fer applicant
submits that he kw he has filed MA for
adding newly appointed Chief Secretary ef
State of Jharkhand., However, the same is not
on recerd. List this case on 12.21.04 |
for hearing, fame ef Shri B.N.Yadav, Counsel
of the. state of Jharkhand be shown in

the cause list in future.

3

- #

sks ( M. 4 )/M@A ) { S D@gra

In spite of erders passed by this °behch
o 10,2, 2004, the M A had nst Been placed en
recerd, wherein the :ﬁm_petitioner has seught
impleadment eof newly appeinted Chief Secrcr,ary
Scate eof Jharkhanrl thercfare, list

this case

for hearing en 16,2, 2004 alengwith the sau& M, A

( M, Jha )/M(Q) ( S.lveera )

.



CCPA-101/03

13/16.2 .2004 The 1d. ceunsel ‘for theappl icant is dlreoted

Che te carry out ‘the necessary. carrectlens in the}
CCPA while 2EXOOLRYg adding Smt, LakShml Slngh
The Chief Sgcretary, Jharkhand, Ranchi gs pariy
in viey ef the erders passed in M A W96/04

en 15.2.2p949 List it fer hearing en 5:4.4004

\*

( Mm.3ha Y/m(A)

144/ 5.4.2004. Heard leerned counsel faor the
. applic;nt.xlh view of the order passed by thisg ‘
. Court on 16.2.2004 uhereby Smt. Lakshmi Singh, [the
Chief Secrstary, Jharkhanﬂ ‘has been made party
let” notices ke 1sauaé to the neuly added respDIdents

te show causs as to why contempt preceeélnﬂs be

‘not initiated against her , returnable within
four weeks., Requisites may be filed within one|ueek.

{ist it
N

/cas/ (Mo IR N(A)" ' 'A (s. pogrA)Im(3)

n 24 .5.2004 fer hearing.

15,24 .5.2004 Shri $ .Fandey, counsel for applicant
Shri D.Choudhary,-prcxy counsel for
Shri V.M.K Sinha,‘sr S.c.

For want of DB be 1iSted on

6. 9 04 for hearlng.

sks : : : o




16/619.08 1. . o e
G s ‘None f£or the pal:ti?g... List this case 16.12104 £
v o héqringp" o Lol ‘ s

\ -

R i(s Dogra) ’;




\by the concerned autharities, the az*

/

13.04 . . PATNA BENCH, FPATNA

-

CENTRAL ADMINISTRATIVE TR IBUNAL .
- . CCPA NO. 101/03 - -
tn 0.a. 470/%) .

CRAM: The HOn'ble Mrs.gshyama pogra, Member {J) »
. The Hon'*ble Mr. E@ntreshwar *Jha, Member (a}

-

' Mithilesh xumar ‘ Cee Petitioner
\a(, ) \ . « ¥ . . E
BY Advocatb; shri R.K. Mishra _ .
v S e -Versuse -

sri S.s.pawra,gecretary,pepartment
of Personnel & Training.New pelhi

& others ' .o Respondents ‘

Y - A ¢

By advoaate;shrl R.Kumar for Uo:[-rospondenu no.l
shri pe.n .Yadav for the gtate of pihar

O R D ER

N\
. \
{ . ]

\

smt .s}'ﬁyama DOgr a, Member {J) s

)
It is stated by shri R.K.Mishra, learned proxy

counsel that the original counsel for - che petitimer is-
not availdble, therefare, he seeks = azdjournment. However,
his prayerd is declined for the reason that the pPleadings
are complete in the ccPX and it is for the court to decid .
whether there is wilful disobedience of the orders of the
court or not or whether the orders passed by this

court have been complied with Dby the respmdents. -

2. After perusal of the orders passed by this_court,
~'it is found that directions were given to the respandenug to
assign the year of allotment to the applicant afger
quashing 1974 notification. In pursuance of this, as per
show-cause filed by respondent no.l, sri s.s..Dawra, it is
found that the applicant has been allotted year of allotment
from 1974 to 1%6 vide pnnexure-p-1 dated +he 324 July,2003

3. In the subsequent show cause, the respondents-
also deleted the condition, as enumerated in the earlier

otification videaannexure-R/1 whereby the said year of
allotment of the year was subject to the outcome of
SEP Proposed to be filed. The said letter dated 3rd Seft.
2003, has alsO been annexed as annexure-R-1 with the
subsequegt show-cause.

4. It.. is suomitted Dby the learned counsel aprearing
for the state of gharkhand that in viev £ this arder passed
has also been

made payment of monetary benef’ | missible under law

N/ s’ .



. CCPA-101/03 | (

while passing orders vide letter dated the 15th Aprll ,2004

and 23rd Aapril, 2004, vide Annexure-1 series fllea with
the supplementary aff&dav1t.'

1

5. C . We have heard the partles and careful%7g3ne
through uhe record. In view Of the facts that the orders

“passed in the Gep. as given in para 7 thereﬁtg ‘we are

of the considered opinion that the same have been duly
complid with by the _respodents. Thersfore, nothing
survives in this cCcPa and the notices issued to the
respondents are hereby dischprged and the ccPA *stands
disposed of, accordiﬁély, with no order as to costse.

' - . s -l - s
s X :

(Mentg¥shwar Jgha) " - -
Member"(a) o - Memoer 17 L ?
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